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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN i

ORIGINAL APPLICATION NO. 4332023

IN THE MA OF:
HARPAL SINGH oo APPLICANT
Vs
STATE OF UTTAR PRADESH & ORS, ,5( RESPONDENTS
#

AFFIDAVIT OF CHIEF DEVELOVPMENT OFFICER
MUZZAFFARNAGAR IN COMPLIANCE OF ORDER DATED
05.03.2025 PASSED BY THIS HON'BLE TRIBUNAL
The Respondent Mo. 8 herein states as under: /
M SPECTFULLY H: #‘h#

I, Kamalkishor Deshbhushan Kandarkar, aged about 32 years
S/lo Shn Deshbhushan Kandarkar presently posted as Chief
Development Officer, Muzaffamagar do hereby solemnly affirm and
state on oath as under :

e
o

(#

1.That I am the above-mentioned authorized officer of

answering Respondent Mo. 8 and is duly competent to file
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o

the present affidavit. That the Deponent is wéll conversant

with the facts and the circumstance of the instant case

"4

2. That the Deponent has read and understood the contents

and is competent to swear this affidavit,

of the present affidavit. The averments made in the
Original Application, which are not specifically admitted

hereunder, must be considered to have been denied by

&

- That the contents of the present reply affidavit have been

the Deponent,

drafted by my counsel on my instructions and the
contents of the same are true to my knowledge and

nothing material has been concealed therefrom. /ﬂ.

. That the deponent is posted as Chief Development Officer
District Muzzaffarnagar since 19-04-2025 and is swearing

this affidavit in his official capacity. !

. That this Hon'ble Tribunal vide its order dated 05.03.2025

was pleased to issue the following directions: %f
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e
"The case involves three aspects (i) preventing” ?’

discharge to the land of the applicant and

remediating/compensating any damage caused to ,f;\’igi

the applicant (ii) preventing discharge of untreated
sewage into the storm water drain and (iii)

1
treatment of sewage and utilization of treated® r‘

sewage for the purpose of

horticultural/agricultural/other industrial use, as

the case may be. All these aspects need to be
looked into holistically for providing a long term

solution to the environmental issues involved., /

&

4. Additional reply may be filed by respondents no.

1, 3 and 5 to 9 within two months giving details of

remedial measures taken/to be taken, with

reference to the aspects highlighted above.

5. List on 15.05.2025 for further cunsderaﬁmV

&

&




183 #ﬁ;}

6. That the present response is being filed In respectful
compliance of the order dated 05.03.2025 passed by this
Hon'ble Tribunal, in this present Original Application.

S

. That in compliance of order dated 05.03.2025 passed by
this Hon'ble Tribunal, the deponent herein constituted a
joint committee comprising of Executive Engineer Jal
Migam, Muzzaffarnagar, District Panchayat Raj Officer and
Appar Mukhya Adhikhari Zila Panchayat District
Muzzaffarnagr and directed them to inspect the land of

the applicant and submit a factual report. ‘K
&

8, That the joint committee inspected the land of the

applicant on 08-04-2025.

9. That it was informed by the committee that currently
there is no water logging on the agricultural land of the
applicant i.e.(Khatauni No.-105, Khasra No.-582/1/5, area
0.6030 hectare). The domestic and sewage effluent, which

was earlier being disposed on the said agricultural land of

the applicant has been stopped by the railways by
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constructing a wall. The domestic and sewage effluent
generated from Ramnagar is currently being disposed by
diverting it through the drain, which has been confirmed

by the son of applicant through his letter dated
13.05.2025 a copy of which iﬂ/annexed with the

committee report,
a}"#
10.  That the report of the joint committee dated 08-04-

7025 is annexed herewith a d marked as Annexure R-1.

v

1.  That a separate report has been submitted by the

Executive Engineer, Block Office, Uttar Pradesh Jal Nigam
(Rural), Muzaffarnagar vide office  letter number
2089/499/04 dated 23-04-2025, wherein he has informed
that the total discharge quantity of waste water coming

out of 110 houses of Sundarnagar Colony of Gram

panchayat Rampur is approximately 0.205 MLD and the

total discharge of rain water flowing in the drain during

rainy season is approximately 24 538 MLD, thus the total
discharge (Domestic + Rain Water) will be 24.743 MLD. /
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12, That the Executive Engineer, Block Office, Uttar
Pradesh Jal Nigam (Rural), for the treatment of waste
water generated from the houses of Sundernagar Colony
of Gram Panchayat Rampur, treatment units i.e. silt
catcher, filter chamber, soakpit have been constructed
Gram Panchayat Rampur, The waste water generated from
the houses of Gram Panchayat Rampur will be treated
through silt catcher, filter chamber and soak pit. At
present, the drain of treatment facility is under
construction. A copy of report dated 23.04.2025
submitted by the Executive Engineer, Block Office, Uttar

Pradesh Jal Nigam (Rural) is annexed herewith and

marked as Annexure R-2 ég‘-

13, That the present response may be taken on record
by this Hon'ble Tribunal, in the interest of justice. . ‘{
s

VERIFICATION
Verified at Muzaffarnagar, on 14 May 2025 that the contents of
the paras 1 to 13 of this affidavit are true and correct to the
best of my knowledge. MNo parl of it is false and nothing

material has been concealed therefrom /
LA
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Reply ol complinne ativnal Green Tribunal order dated
rpal Singh Vi State of Ulta

and others

Hon'ble National Green Tribunal, Principal Bench, New Delhi passed an
order on dated 05 March 2025 under original application number 433/2023 (I.No.
339/2024) Harpal Singh vs State of Uttar Pradesh and others,

The operative part of the order dated 05.03.2025 are as follows :

"3. The case involves three aspects (i} preventing discharge to the land of
the  applicant and remediating/compensating any damage cansed to the
applicant (i) preventing discharge of umireated sewage into the storm water
drain and () treatinent af sewage and wiilization of treated sewage for the
purpose of hortienltural/agriculturaliother industrial use, as the case may be.
Al these aspects need to be looked into holistically for providing a lorig term

J'HFHI'I"HH fir .F'.FJ'E {!J‘fﬁi‘ﬂﬂmg}”ﬂf fsguej in F'l!-"-lr'l-'fvl'f.

4. Additional reply may be fifed by respondents no. I, 3 and 5 to 9 within
twa menths giving defoils of remedial measwres takendto be taken, with

reference fo the aspecis highlighted above.
5. List on 15.05. 2023 for further consideration.

. fnn view of the facts and circumstance of the case, we alse consider
personal appearance of the Chicf Development Officer, Muzaffarnagar and the
District Panchayat Raj Officer, Muzaffarnagar physically on the next date of
hearing to be essemtial for producing the relevant record and assisting this
Tribunal in just and preper adfudication of the questions involved in the case.
Accordingly, they are divected to remain present before this Tribuwnal on that

date with the refevant record,™

In compliance of the Hon'ble Tribunal order, it is to be respectfully

poimwise submitted that:-

Y

Annexure R-1

- s
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Currently there is no waterlogging on the agricultural land belongs to the
applicant i.e. Khatauni Account No.-105, Khasra No.-582/1/5, area 0.6030
hectare of Shri Harpal Singh, resident of Gram Panchayat Bamanheri,
Development Block Sadar. Domestic and sewage effuent generated from
about 110 houses of Sundernagar Colony of Gram Panchayat Rampur
located mear the agricultural land of Shri Harpal Singh applicant was
disposed on the applicant's land. The domestic and sewage effluent being
disposed on the said agricultural land of the applicant has been stopped by
the railway by building a wall. The domestic and sewage effluent
generated from Ramnagar is currently being disposed by diverting it
through the drain, which has been confirmed by Shri Harpal Singh's son
Shri Ashok Kumar through his letter dated 13.05.2025 (Annexure-1).

Verification of revenue records was done regarding compensation
for the loss caused due to waterlogging on the land of the applicant Shri
Harpal Singh. According to the said records, Maize, Fodder and Wheat
crops are recorded on the applicant’s land, but Shri Harpal Singh's son Shri
Ashok Kumar has informed m his letter dated 13.05.2025 and oral
stalement given before the District Panchayat Raj Officer that there were
poplar trees planted in the applicant's field, which were dried up and
damaged due to waterlogging, for which the applicant has demanded
compensation,

According to the Government Order No. 57/2023/1035(2)476477/
12.02.2023/60{3%2016 dated 15.07.2023 of the Department of Agriculture,
{inancial assistance is provided to farmers in case of insurance of notified
crops in case of destruction of crops due to natural calamities and other
unavoidable risks such as discases, workers. In view of the above
circumstances, it would not be justified to give compensation in the light

of the above mentioned Government Order. Crop Survey/ investigation of

2
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Revenue Records and photographs of the held taken og the spot are
attached herewith as Annexure-2,

It has been informed through the report submitied by the Executive
Engineer, Block Office, Uttar Pradesh Jal Nigam (Rural), Muzaffarnagar
vide office letter number 2089/499/04 dated 23-04-2025 that the total
discharge quantity of waste water coming out of 110 houses of
Sundarnagar Colony of Gram Panchayat Rampur is approximately 0.205
MLD and the total discharge of rain water Nlowing in the drain during rainy
season is approximately 24.538 MLD, thus the total discharge (Domestic +
Rain Water) will be 24,743 MLD.

For the treaiment of waste water generated from the houses of
Sundemnagar Colony of Gram Panchayat Rampur, treatment units i.e. silt
catcher, filter chamber, soakpit have been constructed Gram Panchayat
Rampur. The waste water penerated from the houses of Gram Panchayat
Rampur will be treated through silt catcher, filter chamber and soakpit. At
presenl, the drain of treatment facility is under construction. Report
submitted by the Executive Engineer, Block Office, Uttar Pradesh Jal
Nigam (Rural), Muzaffarnagar through office letter no. 2089/499/04 dated
23-04-2025 and map related to treatment of waste water and photographs
of silt catcher, filter chamber, soakpit are attached herewith as
Annexure-3.

The above report is submitted for your kind consideration please.

(D hﬂrm:nl%m‘mr]

District Panchayat Raj Officer
Muzaflarnapar
Chiel Development Officer



190 Annexure-1

e —— R ——

S ey 0.
(2? & fff pr@:,ﬂ y _\‘4— . @ ' fg/psfﬂblé;

el
(et Fo =377 (5052
H%lq N

Ctd e g M wr N NI

}j;.r_,?;?gﬂwr Rrg &m«ﬂﬂw—%ﬂfmm
\rlj‘nm,lr?‘_r 12722 [ L
D odonr gy D B P sy %
i s el T adbn 5 Wair |
D= e oA Fenca € Mgl
Drap SEDay it 7 305 (L
ﬁ}i‘cﬂ § 2o \4&F V—T%J/ -~ |
D gRad o 4t M@@Zi iy |
X Oy 2oR YT T DRIFET OILE
5 3 O 3R] GEAN] CComemadbs
[a@;gn}?;ﬁ’ﬁ/ gy el - 3l g oA

&;&mf é
iamﬁ %“E%/ﬁﬁ%‘ﬁimﬂ N2 !a

e R e e

gparouAsTe |
kil = =
o]



Annexure-2

a = __v__....ﬂ ~d
E .----1 Y
MYz | AR
-— ._..ﬂ. % MRy :_ﬁ\.w.._'
L | B L_..,.h_\ e P
—1_| l.I]]-.|111[|1IJFr1).. s L, 4 n |]|]ll|lL|1|1
i T | ke oo o] | o
T — | —| —=| =[] .h,ma 2erd| 450 s B pris it Ve simiem | B0l BhbE| 735
1z az &l T T EDE €1 jei fir el s | B 9 > e ¥ i g = .
' I ] ™ e @
R P T Lt bl bl Rl Rl Bt il fo 1 ¢HM‘ pabie g | L g " m_
— mﬂm. = M L ER (P btk [ s am | lad 4
= m"w“m. o s olh ankr | Gea szl Wi ke 34 3
m. *EE T T
E ENH.T-.H. #u.l.r.u.-...E




T <
x.u..nuhﬂ.. -
—_nliny3 (£ {
W. {fn ) Retee A NRee minspty G Paby) ZHS
B £ L] LY L 1
il ﬂ HMW wafe g ump z M
- M .MMM LR D L LR b | bl =

Y R ekl .m_.m__.._ﬁnﬂ.... A5,




0 v A 1 5 B 4

&l

——

feg, fard o

A X



194

B

] E

= =

3

£ REIF260 ['7d '

=r

A e P e

Al T3
gi Jor | o) o9 |

£ £33 KA
-4
[

I_ﬁ' P!‘I ﬂ.l 74 l.p,

5e 17 J=o 197 |
s |oa Joa |80 |

T8 ATE Vra || wa ﬂ"l

57 | oo [ |ea [= E'EIEFY-FE‘?I
1z = [ =T+~ =

ol Jor Jos |« 2 T

"J:l;rl'” ag

MlulaTwla e = T =
2o |3 |a {23 Hia_{- 36
d ol id bk G I 2 OO I

+|2]a [r:-|.r].:|:r Iz [+ =

£e.l
&5




195 Annexure R-2

mﬂﬂm ﬂ -ﬂl:l]-.'.'ﬂllﬂa'lg‘.l
Bl o et~ pjremin@ oo
f?:'lﬁﬂ SR, s e, SO R oy P (o
e /47 ) R s, (@ o 5 98, sprvmorc 1
089 s Hay /ol Rerronams |
A,
T AT e e
TR |
- . v wee e ¥ wodioano dwt s = R TR § et $ e
wiem,

mmﬁmmmmiﬁﬁgmmmﬂﬁﬁwﬂ,mmmmﬁﬁi

'TE'ﬁﬁﬂh%ﬂﬂwﬂﬂﬂlﬁﬁmﬁmﬂrﬁmﬂgﬂﬁmﬁﬁ%mm.zmsﬁwﬁmr
# wrowioanio dur maw wh = T W Prlla B ) Rritesiras wete ogioso gew,
TEr i O g et & qPER S am weE B R & e o s6 el g
T & Bt $ wea § dwie A, ol o3 @ or e B, Braw ww Fengew B

1. 9 3 e Bu T aRy W g Rl =0.205 quowEodio

2. gui s A A 9 enied € A 9 AT w e BEe = 24.538 0R00m0Eio

e RewEEi(HH + rain Water) = 24.743 MLD

T Freard Smgaer T W B W e w0 Al e st B e B

HerE:- FUEETTE |
gCE
ﬂiﬂ.)&lﬂa‘ﬂ"# ¥
(For ) |
ey il e ,
3 T‘ﬂﬁ]ﬁﬂrl r g
E;%mﬂﬁﬁqﬁgﬁqﬁﬁ:%m afftrnrdl, FEEETTT Sl WAL HEar i J
wﬂhwwgmﬂrmﬂr

b

EAriTion ProcimsentibYasr 7000261 euer Voar-J02 5-2 6 T) docs ar




Dischay

196

Caleulation Sheet

Rampupr

- Namie of Seetjoy Dischurye(q) in ips for I wagge| Diocharge [
i Distanee wiiler ﬁl‘r‘rﬁ:;m HH+storm
From To Cummul
: . - Self e Peal Ips lps
: 1 3 4 5 6 7 8 9
= - : 200 0L0B0 | 0.080 0.241 54.000 54.24]
: : 150 | 0.060 | 0.060 0.181 35.000 35,181
:1 = 3 100 0,040 | 0.18] 0.542 71.000 71.542
- - 3 200 | 0.080 | 0.080 0.24] 25.000 25,241
: 4 100 0.040 | 0.30] 0.903 [OT7.000 107.903
6 c 4 100 | 0.040 | 0.040 0.120 14.000 14.120
7 4 5 50 | 0.020 | 0.36] 1.084 135.000 | 136.084
8 D 5 100 | 0.040 | 0.040 0.120 14.000 14.120
9 & G 150 0.060 | 0.462 1.385 174,000 175.385
10 E & 150 0,060 | 0.060 0.181 19.000 19.181
11 B 7 130 0,052 | 0,574 1.722 1 80,000 181.722
12 F T 170 0068 | 0.068 0205 21.000 21.205
13 7 & 20 0.008 nﬂ,_q;n [.950 197.000 198.950
14 G B 50 0.020 | 0.020 0.060 6,000 G.060
15 B g 20 0.008 | 0.678 2035 257.000 239035
1 H g 50 0020 | 0020 0.060 000 6.060
17 9 10 20 0.008 | 0.706 2.119 266.000 | 268.119
18 | 10 60 | 0.024 | 0.024 | 0072 8.000 8.072
1w | 10 1 30 | 0.012 | 0742 | 2227 | 274.000 | 276227
20 J 11 100 | 0.040 | 0.040 | 0.120 13.000 13.120
72 | Filter
Chamber
21 11 Ha:ll'n; Gl 20 0,008 | 0.791 2.372 284.000 | 286372
Ware
House)
R Total | 1970 0.205 | 24,538 | 24.743
Yoo
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Catchment area Rampur Drain
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S.MO.| Drain Sectign | benalh l:ﬁlt:hm.an[ lenglh Tolal area
{m) Remarks
|Lefl { m) Righl (m) |insg.mir. [in hectare

1 1.2 200 20 15 7000 0.7
2 A2 150 10 20 4500 0.45
3 2-3 100 20 3 2300 023
4 2-3 200 B ] 3200 0.32
5 d=4 100 20 f 2800 0.28
5] =d 100 10 i 1800 018
T 4.5 50 20 2 1150 012
a 0-5 100 | 8 180 Q.18
10 56 150 20 3 3450 0.35
11 E-§ 150 B ] 2400 0.24
12 67 130 20 3 2940 0.3

13 F-7 170 ] a 2720 0.27
& e 20 20 3 460 0.05
15 -8 EN E a4 i .08
" o 20 20 3 460 | 005
17 H-9 50 B B 00 noe

e

T
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e — e
S.NO.| Drain Section | Length Catchment lenglh Tolal area
{ mj Remarks
Latt { m) IFtIghl {m} lin sg.mir, irn hectara

18 8-10 20 20 3 4E0 0.08

0 10 60 i B BED 0.1

20 10-11 30 20 3 &00 0.07

21 J-11 100 B i 1600 .16

[ 11-12 { Filter
22 | Chamber Near F 20 20 3 450 0.05
G| Ware House)

1870

\R
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| Wasig walor Eunnrnﬂun
generation |

S Presented | lable glven baiow.

[ sivo. m 2025

1 Residentia| PoRUlation- Total Hiyeq 10@ SpersonsiHH 550

2 Wasta Watear Generatian TAe@B0% of 155 25 lped 124.20
] 5 |Waste Waler SEneration from resigenta) papulation 0.06531
I {(MLD)
| 4 Total length of drain in residential Premises (m) o
e 5
- 5 Sewer generatian Per m length{MLD) kil
|




Annexure-3
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